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FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 201 B)

FOR THE ATTENTION OF THE CREDITORS OF GONGLU AGRO PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of comporate debior Gonghu Agro Private Limitad
2. | Date of incorporation of corporate debior 17042017
3. | Authority under which corporate debtor is Registrar of Companies, Chennai, India,
ingorporated / registered LUnder Companies Act. 2013
4. | Corporate Identity No. / Limited Liability LN 5500TN2013P TCOB0649
Iganification Mo. of corporate debior
5. | Address of the registered office and Mo, 18 & 16, Shanandham Agariments,
principal office (if any) of comporate debior 4th Aoor, 44, East Park Road, Pulla Avanue,
Shanoy Nagar, Chennai, Tamil Nady- 600 030
6. | insodvency commencement date in Dute of Order - 30/06/2022
respect of Corporate debior Date of Receipt of Order ; 30/05/2022
T. | Estimated date of closwre of insolvency 26112022
resolution process
B. | Mame and registraion nurmber of the insolvency | Mame: - Mr. Lalit Kumar Dangi
professional acling as interim resolution Reg No: - |BBIIPA-D01P-
professional PO1821/2019-2020/1 2659
9. | Addrass and e-mail of the intarim rasoktion Rep Address: - 104, MK Bhavan, 300 Shakid
professional, s registared with the Board Bhagat Singh Road, Fort, Mumbai Cy -
400001, Maharashtra
Email 10: - [alitkumardangi@Damad com
10. | Address and e-rai to be used for Address : B-526, Chintamani Flaza,
comespondence with the interim resolution Near WE. Highway Metro Station,
professional Andheri Kurla Road, Andher (East),
Mumbai- 400059
Email 1D : - cirp.gongluagrodgmail com
- Blitkumardangic@gmai. com
11, | Last date for submission of claims 13062022 (14 days from the date of recetpt
of tha Order)
12. | Classes of creditors, # any, under clause (b) of | Not applicable as per the infarmation avaitable
sub-section (BA) of saction 21, ascertained by | with the IRP
the interim resolution professional
13. | Names of Insolvency Professionals identified 1o Mot ApgHicatdg
act as Aulhorised Representative of creditors in
4 class (Thres names lor each class)
14. | {a) Refevant Forms and I[a] Felavant forms can be downloaded
rom the website of IBBI-
hitpufwww ibbi govin'downloadform it
(b) Details of authorized representatives (b} Not Applicatia as per information with IRP
are gvaitable at

Notice Is hereby given that the Mational Company Law Tribunal has ordersd e commencament of
4 corporite insoivency resolution process of the Gonglu Agro Private Lid on vide ordar no. CRABMS1S
CHE(R022 dated 20/05/2022

The creditors of Gonglu Agro Privale Ltd, are hereby cabed upon to submil their claims with proof on or
before 13/06/2022 to the interim resodition professhonal 2t the address mentioned against entry No, 10.
The financial creditors shall submit their clzims with proad by elecironic means only. Al cther creditors may
submit the claims with prool in persan, by post o by ESCIrONIc means.

Subrrission of false or misleading proofs of claim shall attract penaltias.

Sd/-

Mr. Lalit Kumar Dangi

Date: 01-06-2022 (Inferim Resolution Professional)
Place: Mumbai, Maharashira (IBELIPA-0DT/1P-POT821/2019-2020/12853)

WAZp  Lalit Kumar Dangi
solvency Resolution Professional
o Boa. No: IBBI/IPA-001/P-01821/2019-2020/12859



